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in clerical work in railways. In view of the above, we find
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was also not shown as clerical type. The applicznt has not

(_4‘/
- . . A£11Y +he ~andition laid down

in Railway Board's Serial No. 78/87 deted 19-5-87,

- -

5. In this connection we will like tcC dgraw upon the discussion
made in OA.642/92 (Mr.M.Ramachandra Das Vs Union of India & Others
decided on 10-04-96. 1Ip that O& the applicznt therein y=s
Bquipment Assistant in Air Force. He joined as Commercisl

Clerk in Rallways in the grade of R, 260-430/~, There alsc the
applicant relying on the said circulated cdated 21-5-87 prayed

fcr fixation of his pay §ranting benefit of his services in the
defence services. We have held in that OA that only combatant
clerks who were discharging the duties of clerical nature in the
ceferce force when appointed as a Junior Clerk/Storesman iﬁ the
reilways afe entitled for the benefit of higher fixaticn cdunting

the services rendered by them in the defence post. As the

appliczant theq&fn wacs employed as a Comerciel Clerk it was held
by the bPench that the applicant therein was not entitled for

higher fixation in terms cf the said Railway Bogrd's circular

and that OA was dismissed. The main con51derat10n “that dec1ced
Ll -Pf‘sé' e”"““i)w“ M“'—{J AL _,5
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the duties of Clerical nature will be useful when they were

employed in the railways in the clerical postsJ 65% their experti
as clerk in army can be utlised in the railways. But if fhEy

ere not utilised in Railways ip the clerical posts as -
Junior-Clerk/Storesman thenwthey are not entitled fcr higher pay’;
£ixation if employed in any other category. The above view hold :

good in this OA alsoc. The arplicant neither dischargeﬁ'the

clerical function in the defence service and nor h%was employed
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cersideration of the total nurber cf wvonw- _- to the
< oeesvoLy S€IViCe af uncenstitutional. Tpe amendnent(prayer

was allowed on 17-06~1004 in MA.No.290/94,

7+ A Xerly has been filed in tnic OA. The gg;y@f main

contention of the Tespcrdents 4s seen from the Counter is theat
-

the. applicant Wa& 5 Junior Warrant Office: in defence service |

----- ~agdany o Lne

which is not eguivalenst «a - )

Clerical duties,!| he was rosteg &s Chergeman he was not
whien E g

Ferforming the duties of 4 Junicr Clerk or Storesman in the

Railways, Hence, ttre Serial circular Neo.78/87 dated 19-5.87

Quoted by him is BCt relevart te his cee, As rer para-lg of

the Rsilway Boarg's letter No.E(G) g6 EMI-8 4. 4o 21-3-87

(Amnexure-R-Z) Is—ermty fixation of pay grarting benefit of

e ph b \(_

the sapvice rendereiiéefence sgrvicegionly tc those combatart

Clerk ré-employved g Junjior Clerk/Storesman in the railways,

They further Submit that the applicant wae emcloved ag 3 fresh

candidate in a higher geale of Fay i.e., 1400-2300/- thch is

higher than the Scale of pay of Junior Clerk/Storesman which is

“ . Y - 04 £ ~L, }‘-;f.j..;.:\.
in" the grade of R 950-1500/m & Nm&s & L v by s 1
AJ/&J_ /‘y,(v‘«/’ -
4. A rejoinder has been filed in this OA. Even in this

rejdinder nowhere it ig 8tated that the applicant was performing

the dufies of combatant clerk,aqussat 28 performing the duties

of.clerical nature in the deferice postg, It is also admitted

that he yas 3 Junior Warrant Officer in army which nowhere it is

T wew WML ATD
shown is eQ_l;iVATnn4- o lm . . - ‘
of clericalinatire, 1t is also admitted that he Joined railways
N

. \l )
as Chargeman-~B in the drace of Rs,1400-2300/- higher than the scale

of pay of Juﬁibr Clerk. The Post in which he joined in railways
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that this oa is also liable to be dismissed fer the reascns

stated in the Judgement ip CA.642/9) dated 10-04-9¢,"

6. In the resulit, we fincg nc merit

in this OCA, Hence,

the 0a is dismicsed,

-

No ccsts,
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